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MR. DEPUTY-SPEAKER: Motion moved:

“That the Bill to repeal the Displaced Persons (claims) Act, 1950 and certain other enactments, as
passed by Rajya Sabha, be taken into consideration.”
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MR. DEPUTY-SPEAKER: Chaudhary Lal Singh, you have said everything.
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill to repeal the Displaced Persons (Claims) Act, 1950 and certain other enactments,
as passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, the House will take up clause by clause consideration of the Bill.
The question is:

“That clause 2 stand part of the Bill. ”

The motion was adopted.

Clause 2 was added to the Bill.

The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the long Title were added to the Bill.

SHRI MANIKRAO HODLYA GAVIT: I beg to move:

“That the Bill be passed. ”
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed. ”

The motion was adopted.

15.34 hrs.
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